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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A. Nos. 4-6 in ivil Appeal Nos. 936-938 of 2001

Indicarb Linited Appel I ant (s)
VERSUS

State of Tami| Nadu & Os. Respondent (s)

(For inpleading party and office report)

Date : 26/04/2004 This matter was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE S.B. SI NHA
HON BLE MR JUSTICE S.H KAPAD A

For Appellant (s)

In CA 936-38 & 939Ms. Aarthi Radhakri shnan, Adv.
M. V. Balaji, Adv.
Ms. T.S. Santhi, Adv.
M. A T.M Sanpath, Adv.

State of Tam | NaduM. S. Prasad, Adv
Abhay Kumar, Adv.

Gopal a Krishnan R, Adv.

Ragavendra, Adv.

Rahul Kumar, Adv.

sS85

For Respondent (s)M. G Prabhakar, Adv.

Ki ran Bhardwaj, Adv.
Ani| Katiyar, Adv.
B. V. Bal aram Das, Adv.

Janar anj an Das, Adv.
Swet aketu M shra, Adv.Ms. Mbushum Gahlot, Adv.
M s. Sinha and Das, Advs.
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R K. Adsure, Adv.
MK Gri, Adv.

Sanj ay R Hegde, Adv.
H M Singh, Adv.

Shabana Saifi, Adv.
Arun K. Sinha, Adv.

sFs 5 5%

UPON hearing counsel the Court made the follow ng
ORDER

The appeal s have al ready been disposed of. No further orders are required on interlocutory ap
plication Nos. 4-6. They are, accordingly, dism ssed.

[ Al ka Dudeja ] [ Janki Bhatia ]
Court Master Court Master









